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Heard Mr.P.K.,Jena,Advocate for the

Applicant and Mr.S.3.Jena,learned ASC for the
For A erSaaTee wwadi

= S a whom a copy of this petition
>\_\'\N\§-\~:3&-€\_“:_\ \&\?a% uynion of India (On
BB moven . ‘ has been served).

The grievance of Applicant} as

to b

32%?%\‘0’)__‘ Bresen raised in the present OA,is stated ¢
pending before the National savings commnr,
(ReS.NO.2) alongwith the legal opinions and

recommmdations.fn the said premises,this
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original Applicaticn is disposed of with ;
direction to the said Respondent NO,2 to
consider the grievance of the Applicant,as
raised in his representation Cand as also
raised in the present oppwithin a period of
three months from the date of receipt of a
order ,

copy ©Of this

send copies of this order) along
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Yl( Y |with coples of Original Application with its
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for the Applicant undertakes to furnish the
required postages by 25.7.2002.Upon fum:l.shmg
the required pOstages, free copies of this order

be handed over to learned counsel for both

sides.
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